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THE DEPUTY CHAIRMAN; You spoke
very well.

The House is adjourned till 2.30 for lunch.

The House then adjourned for lunch at
forty minutes past one of the clock.
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"Woman is the companion of man
and is gifted with equal mental cap-
acities. She has the right to participate
in the minutest details of activities of
man and has the same right of freedom
and liberty as he. By sheer force of
vicious customs even the most ignorant
and worthless men have been enjoying
a superiority over women which they
do not deserve and ought not to have."
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SHRIMATI MARGARET ALVA: Sir,
this has been the convention in this
House that there must always be at least
one Cabinet Minister on roster duty in
the House. (Interruptions) At least a
Cabinet Minister should be present when
the important Bills are discussed.
(Interruptions) Not even the Minister of
Parliamentary Affairs is there. (Interrup-
tions) There is a convention that the
Cabinet Minister should be present in the
House. (Interruptions)
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THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Let me
clarify. I think this is very clear. We are
discussing the Bill. Technically, the
Deputy Minister is here and she is not
here on roster duty. She is piloting the
Bill. But let us be fair to the woman
Minister. Let her not  suffer.
(Interruptions).

SHRI P. SHIV SHANKER: We
welcome her. We congratulate her. She
is sitting there and she is doing
wonderfully well. That is not the point.
(Interruptions).

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR):If she is
feeling lonely, her colleagues might join
her. (Interruptions).

SHRIMATI MARGARET ALVA:
Sir, from the Chair, you have to pro
tect the convention of the House. The
convention has been that there must
also be a Cabinet Minister. (Interrupt
tions).
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SHRIMATI JAYANTHI NATA-
RAJAN: She is the only Minister left in
this Government. They have thrown
Shrimati Maneka Gandhi out already. This
is the attitude they - have towards women.
(-Interruptions) Sir, 1 want to place it on
record. You will appreciate that she is the
only woman in the entire Council of Minis-
ters. We wish, her well, we want her to be
promoted. Let her become a Cabinet
Minister. (Interruptions).
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Let the work proceed. Let us listen to
the House. Please go  ahead.
(Interruptions).
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THE VICE-CHAIRMAN (PROF
CHANDRESH P. THAKUR): Dr. Thulasi
Reddy. You do not have to speak too long,
because you are not one of... (hiterruptons).

SHRIMATI MARGARET ALVA
(Karnataka): Don't take this 'as a women's
issue. (Interruptions).

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): I am not.
Party-wise also his share of time is limited.

DR. NARREDDY THULASI REDDY
(Andhra Pradesh): Sir, I need your
protection. So far the Members who have
spoken on this Bill all lady Members. I am
the first male Member speaking on this
subject. (Interruptions) My approach may be
slightly different from them. I need your
protection. (Interruptions).

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Dr. Roddy,
you are in a very enjoyable company! Go
ahead.

fDR. N. THULASI REDDY (Andhra
Pradesh): Mr. Vice-Chairman Sir, I welcome
this National Commission for Women Bill,
1990. Women enjoyed an important role
during vedic period, but lost their position in
the Medieval etc. Now, in this modern age
while Woman is trying again to secure her
original position of the vedic period, it is a

good gesture of the National Front
Government to
fEnglish translation of the original

delivered in Telegu.
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introduce this Bill, I considerit a historical
and revolutionary event. Woman is a noble
creature. She sacrifices a lot. She parts with
her parents and goes to her husband's house.
She bears the labour point to give birth to
children. Our Indian culture gives lot of
respect to woman and adores her as a
goddess, house wife mother and as a lady. As
per our mythology—the country which
disrespects the woman and indulges in
molesting her, will be destroyed. Vidur in
Mahabharata said if a woman sheds tears that
home will be deprived of wealth. Manu in
Manueha-ritra said that where women are
respected gods and goddesses live there.
Women like Ghosha, Roshara, Lopamudra,
Visrawara observed Upa-nayana ceremony
and studied the vedas and the vedangas in the
an-sient days. There were many women
scholars, well-versed women and architects
during that age. Bharat after whom our
country was named was reared, brought up
and was made a scholar all by a woman,
Shakuntala. In ancient days women enjoyed
the freedom of selecting their husbands. Even
in our scriptures, woman is given more
importance. In this way women enjoyed an
important' role hi the ancient age.

Unfortunately from Mohammad Ghori's
period to the end of 18th century women's
position is the society deteriorated. It is
during this period that pardha system,
prostitution polygmy, Sati, child marriages
etc. cropped up. But even during that period
many social reformers did their best. There-
were -great env-perors like Chatrapati Shivaji
whp honoured his subedar's daughter-in-law
who was imprisoned and sent her back with
some gifts.

SHRI H. HANUMANTHAPPA
(Karnataka): Mr. Vice-Chairman, Sir, you can
listen to the translation. I know all the three
languages i.e. Telugu, Hindi and English.
The trans-
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lation is totally bad. Many sentences of his
speech are not covered. In Hindi, it is not even
10 to 15 percent. In English, ft goes up to 30 to
40 per cent. Most of his speech is not trans-.
lated at all. I think, the translation position,
should be improved.. Since yesterday the Lok
Sabha and the Rajya Sabha are witnessing the
language problem. If at all we have to
understand his language, the translation
efficiency should be improved and good
interpreters , should bo appointed.

SHRI SUBRAMANIAN SWAMY
(Uttar Pradesh): This is a new policy. His
speech is being edited. (Interruptions)

THE VICE-CHAIRMAN (PROF.
CHANDRESH P- THAKUR): The
Secretariat will take note of it. Inci
dentally, the translation is also by a
lady.

SHRI SUBRAMANIAN SWAMY: She
may be a lady. But, unfortunately, she cannot
cope up with the speed.

SHRI SUKOMAL SEN (West Bengal):
He is speaking too fast.

SHRI H. HANUMANTHAPPA; That is
the versatility of the language. The language
is like that. It is not that he is speaking fast.

SHRi V. NARAYANASAMY: My
submission is that more Interpreters should be
there in all the recognised languages in this
House. The problem is that they have only
one Interpreter for regional languages. It is
not possible for him to cope with the work. I
will request you to convey it. It is very
important. The language issue is hotting up.
We raised it in the morning also. Therefore, it
should be considered.

THE VICE-CHAIRMAN (PROP.
CHANDRESH P. THAKUR): At the
moment, it is a translation issue. It is not a
language issue.

466RS—10. .
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SHRI M. A. BABY (Kerala): 1 fully
associate myself with Mr. Narayana-samy. At
times we face this problem with the
Secretariat.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): With what are
you associating? He says that the language
issue is hotting up. At the moment it is the
translation issue.

SHRI M. A. BABY: That will be clear if
you kindly permit me to complete my
sentence. Many times we are directed that we
should speak after some time so that they are
in a position to arrange the Interpreters from
the other House- We are told that he has gone
to the Lok Sabha for translation and things
like that. There should be sufficient number
of people who know all these languages. This
is the feeling of the House.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): I think you
have made the point that the translation
arrangement should be better and the quality
of translation should also improve.

SHRI M. A. BABY: The number of
Translators should be improved. Both the
quantity of Interpreters and the quality m of

interpretation ~ should  bo irogroved.
(Interruptions)
THE VICE-CHAIRMAN (PROF.

CHANDRESH P. THAKUR): Let him
speak.

SHRI M. 4. BABY: The beauty of
language should not be missed in inter-
pretation.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): How beautiful
it is partly in the hands of ‘the Interpreter.
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THE  VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): thing, the
matter ends  there. Let Mr. Thulasi
Reddy finish his speech. (Interruptions)
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SHRIMATI MARGARET ALVA
(Karnataka): Sir, the seriousness of the
discussion is being ruined by bringing in all
sorts of extraneous issues. (Interruptions,).

THE VICE-CHAIRMAN (PROF
CHANDRESH P. THAKUR): Mr. Thulai
Reddy, please continue.

*DR. N. THULASI REDDY: During 19th
and 20th centuries great social reformers like
Raja  Ram Mohan Ray, Kandukuri
Veeresalingam, Gurajada Apparao etc.
sacrificed their lives for the development of
women. As a result of their hard work child
marriages, polygamy, Sati etc. have almost
vanished. Widow-remarriages have taken
place. Today women are participating in every
field. Our country, second largely populated,
after China was ruled by a woman for more
than a decade. There is none who do not know
the Indian athlete P. T. Usha who brought
great honour to our country. In this way
women are Coming forward in every field.
But there is yet more to be done. Still
problems like illiteracy, dowry deaths,
dishouring women etc. are existing. It is true
that women are facing many problems. We
should all participate in the crusade of solving
these pro blems. The efforts of women's
organisations in solving the problems is note-
worthy. But here I would like to mention one
thing. Though the Women's Organisations
claim that they are working for the
development of women they are essentially
provoking feelings of hatred among men.
They are propagating that women are treated
as slaves by men. This is a wrong attitude.
Man does not treat woman as his slave. He
adores her and respects her. However much he
has to struggle, he always wishes to keep his
wife happy. Is this slavery? Never. But can we
disagree with the fact that women are raped?
No, But then what is the reason? It is all due

m"English translation of the original speech
delivered in Telugu.
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to the growing business mindedness with
which obscene scenes are shown on
Television, Cinemas, Videos etc. and obscene
language used in all kinds of books. These are
the main causes for the occurrance of
molestations and rapes. This obsceenity
provokes the suppressed desire in men, kills
the reasoning in him and forces him to behave
like an animal. Adding to it is the problem of
alcoholism. Alcohol intoxicates the man and
he loses his senses. With the intention of
earning more income State Governments are
avoiding prohibition and are indirectly
encouraging the atrocities on women. The
statistics says that 90 per cent of arocities on
women are caused due to alcoholism and
obscene films. So if atrocities on women are
to be prevented obscenity in films and posters
and alcoholism should be stopped.

Another problem that worries women is the
dowry problem. Is man the cause of this
problem? He is not, in many cases. Who else?
It is a woman who wishes that her daughter-
in-law should bring large amount of dowry.
The mother-in-law tortures her daughter-in-
law for not bringing the expected dowry. She
is but a woman. A mother who wishes that her
daughter should go to a rich family and wants
to please them by giving handsome dowry is
again a woman. One who is sad at the birth of
a girl baby is a woman. So woman is the
enemy of a woman. It is not man. This fact
should be realised and women's organisations
should stop propagating that man is the cause
of all the problems of women. This attitude
should change. Similarly, participation, of
women in Politics itself seen as an indicator of
the development of women. It is not proper to
think so. How manv women in western
countries are p”rticioating in Politics where
there is enough freedom for women? In the
United States of America for the last 200 years
not a single woman held the Presidents' post.
Same is the case with Russia. 8 per cent of
women in India are participating in Politics
while only 2
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per cent of them do so in Japan. Do you
consider Japan an underdeveloped country?
So, development Of women has got nothing to
do with their participation in Politics.

Another point I would like to mention is,
here in Parliament whenever women's
problems are discussed only women Members
are given a chance to speak. It has somehow
become a convention and tradition of the
house. This should be changed. Only with the
help of men, Women's problems can be
solved. All those reformers who tried to solve
the problems of. women . are all man. This
fact is to be accepted. It is just against nature
to see man and a woman as two separate
entires, So my, suggestion is that in this
National Commission men should also be
given membership. In conclusion I thank you
Sir for giving me this opportunity and I give
my full support to this bill.

Thank you.

SHRIMATI MARGARET ALVA: Mr.
Vice-Chairman, Sir, I have been listen-ing to
the many speeches which have been made
since yesterday and I rise today perhaps to
answer some of the oiiaarges—if I may use the
word— which have been made about the
failure of everything done in the past But
listening to the lone male Member of the
House, who has stood up to speak So far. I
must repeat what we women have been saying
for a long time—that we do not want to be
turned into devis, made into stone statutes, put
into temples and worship-* ped. We want to be
treated as equal human beings in a free
country. The general trend among men is to
treat the whole question of women in this way
where they say:

Fr AvAmE a7 333 ¥, 27 AEy £,
A A 7T ¥, 23 & w00 A gy §
w7 ar ey £

Our only plea is, look at the issue with a
great deal of seriousness. We are
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here discussing something which is
perhaps going to determine how and
to what extent the rights of women

will really be protected as far as this
Commissions  is concerned. (Interrup-
tions). That you need worry about. Once the
women are given their place the women will
look after the country as well.

The National Committee on Status of
Women submitted its report which coincided
with the UN Decade for Women and I heard
speaker after speaker on the other side saying:

yy @ fried mnd o Goamrs
et Y g =@ Gy

T TENEIRN et e s aDTPTRALE (DA TR T T et
Nov I have got extracts of the report of the
Committee. I won't take time reading them but
I want to point out that as a follow up of the
recommendations. in 1975 itself, Shrimati
Indira Gandhi appointed or rather announced
the National Committee for women. This
Committee has continued- since 1975. When
the Janata Government came in 1977,
Morarjibhai, after a great deal of persuation
agreed to become the Chairman of that
Committee because the Prime Minister was
supposed to be the head .of that National
Committee on women. He was a bit
embarrassed- in the beginning but he agreed in
the end. Though there hod been some gap for
some time, it was rsaapp'ointed and even today
we have a constituted a com-mittse of 29
members headed by the Prime Minister. I just
want, in comparison to the aims and objectives
of the present Commission for Women, quote
this, I am quoting the powers of the
Committee:

"The main task before the National
Committee for Women will be to advise the
Central and State Governments on how the
constitutional provisions regarding the
status of women can be effectively
implemented. The Committee will also re-
view the implementation of programmes
which have already been
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taken up to remove the social and
economic inequalities affecting women."

The Minister must be aware or at
least must have been briefed by those
who are involved in this Committee in
her Department about the work done
by this Committee, and composition of
thig Committee. We have had mem
bers from all political parties, from
trade unions, writers, teachers,
professors, Ministers of various State
Governments. We have had Members
of Parliament, social workers from
every field all over the country. The
Committee has been meeting regularly,
with the Prime Minister chairing and
reviewing and advising on what needs
to be done. Sir, this National Commit
tee on Women has not been dissolved.
It is still ~ constituted and
its term I presume has not expired
except, of course, the former Prime
Minister has to be replaced by the
present Prime Minister and the pre
sent Minister come in place of the ex-
officio former Minister. I .would like
to point out that this Committee has
at times worked in sub-
committees to  look at  par-
ticular issues or particular problems which had
to be studied in detail. EVen the National
Perspective Plan—. I will come to it because a
lot was said about it—was considered a vote-
catching exercise. And I will quote from the
introduction to show what was really meant by
that Plan. But , Sir, even when the Plan was
drafted after one year of consultation at various
levels—more than 35 meetings with various
groups all over the country were held before
the draft was finally accepted—that Nat'onal
Perspective Plan was taken to the National
Committee on Women and the Prime Minister
at that time suggested that eight heads under
which the Plan was drafted should be studied
by sub-groups of the National Committee on
Women and so a special threc-day consultation
was organised. The National Committee met in
specialised grouos and studied the various
aspects of the Perspective Plan and made
recommendations back
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to the Committee. This National Com

mittee is very important
but Members here have not
mentioned it, perhaps because

they do not know about it. This
National Committee has been perform,
ing almost what has been referred to
now in the aims and objects of the
present Bill as the reason why the
National Commission is being brought
into being. 1 have the aims and
objects with me here and I would like
to just mention here that according to
the Statement of Objects and Reasons,
the main task of the Commission which
will have a Chairperson and so on
"will be to study and monitor all
matters relating to the constitutional
and legal safeguards provided for
women, to review the existing legisla
tions and suggest amendments, wher
ever necessary. It will also look into
the complaints and take suo motu
notice of the cases involving depriva
tion of 'the rights of women in order
to provide support, legal or otherwise,
to helpless women".

This is where I come to my first point. One
part of what the Commission is supposed to
be doing now has already been done since
1975 by the National Committee on Women.
How effective that National Committee could
be or should be is for the Prime Minister who
is the Chairman to decide. Please don't
interrupt me because it affects anybody's
thinking.

SHRI K. G. MAHESWARAPPA
(Karnataka): You want to equate that
Committee to this Commission?

SHRIMATI MARGARET ALVA: You
can speak in your turn and contradict me; I
have no problem. I am just saying that this
Committee and what has been allotted as its
tasks are almost the repetition of what you are
today mentioning in the aims and objects of
the present Commission. And I am admitting
here, there is something more . which has
been added to this. And here I come to my
second point. Knowing that the general
aspects were being looked after by the
National Committee, the previous
Government had announced in Parliament
after a great deal of
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consultation, after a great deal of thought, a
Commissioner for Women's Rights. The
announcement was made in Parliament that
Government would appoint a Commissioner
for Women's Rights... Please don't interrupt
me. [ never interrupt anybody.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Kindly let her
continue.

SHRIMATI MARGARET ALVA: Sir, 1
have not yielded.. .Sir, I seek your
protection... I am not going into that.
(Interruptions)

SHRI K. G. MAHESWARAPPA: There
were committees and committees with
laudable objectives, but did they give the-
desired results? (Interruptions)

SHRIMATI MARGARET ALVA: Sir, I
am not yielding, I have got my time. Let there
be no point of order in my speech. Please let
me have my time.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Madam, let
her continue. You can speak when your turn
comes.

SHRIMATI MARGARET ALVA: Sir, 1
am not yielding.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): She is not
yielding.

SHRIMATI KAMLA SINHA (Bihar): The
National Committee on women was formed
by a Resolution of Parliament. The
Commission of women is going to be enacted
by Parliament.

THE VICE-CHAIRMAN
CHANDRESH P.
understands that.

SHRIMATI MARGARET ALVA: 1
therefore do say that the idea was that we
should have a Commissioner and we had
studied the legislations of various countries,
even of Britain and the United States. In
Britain today they have, what is known as,
the

(PROF.
THAKUR): She
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Equal Rights Commission. But my point is
that we wanted to have a Commissioner for
Women's Rights who would be able to deal
with the legal side when necessary, of
enforcement, of legal aid, of para-legal train-
ing and/or even legal relief for the problems
faced by women.

Sir, it is easy to talk about implementation
of legislation. You know the problem of
Centre-State relations. Let me remind you
today that Parliament has passed, in 1984, the
Family Courts Bill. It was welcomed by all
sections. I have for five years been trying to
get all the State Governments—Congress or
non-Congress makes no difference when it
comes to implementation—to start the Family
Courts. Every time the reply is:

&1 wE &, S, TS wrs G (AT
st fafeen 78t fra ot )

I won't mention which Governments did this,
but if you want I can give the names.

STANWEER (ST TR Ao IET)
g1 s fgr S @t ama ?

sNadl wiege 71 AT 78 &Y
AT % Wl 91 But the polnt is,
there is an excuse for  every
State Government when it
comes to implementing anything concerning
women. And, therefore, I am saying, even
today, six years after that legislation was
passed, we have many States in the country
who, in spite of letters from the Prime Minis-
ter, have not yet set up Family Courts as they
should have been set up. I am, therefore,
saying that it is easy to say that every State
will have a State Commission. The first ques-
tion they will ask is, "Where is the budget?"
Therefore, I am asking the question: Are you
funding the State Commission, are you going
to put it into your budget and say that each
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Slate will get so much for the purpose of
running the Commission in the State? I,
therefore, say that the idea was to leave these
general supervisory monitoring, research and
such other things to the National Committee
for Women and to have a Commissioner for
Women's Eights who would follow up, where
necessary, through courts of law, enforcement
of legislation, enforcement of legal rights and,
may be at times insisi that some public
litigation be started in order that the courts
might take cognizance of matters which it has
failed to take cognizance of. That is why I say
that having a Commission, whether it is of
five or six or even 20 people is not sufficient.
In fact, one of the amendments says that the
Commission should have 20 people; there are
various suggestions. But my point is, how
effective can a Commission like this be? I am
not opposing the Commission but I am saying
that you should have first come out and made
an announcement that the National Committee
for Women stands abolished and will not
function. Hera you have one National
Committee headed by the Prime Minister and
now you have a Commission also.

Sir, I now come to an important point and,
that is, what will be the status of the
Chairman of this Commission? We had the
Department of Women at the level of a
Minister of State. The new Government has
downgraded it—-1 am sorry to use this
term—to that of a Deputy Minister. We are
50 per cent of the population of this country,
and women arc not even given representation
of a Minister of State for their department in
the Union Cabinet?

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): You want her
promoted?

SHRIMATI MARGARET ALVA: We had
a Cabinet Minister, Sir. ... (Interruptions) ...
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MISS SAROJ KHAPARDE: Vish-wanath
Pratap Singh's Government is anti-women,..
{Interruptions)...

SHRI MOTURU HANUMANTHA RAO
(Andhra Pradesh): That cannot be the
criterion,..(Interruptions’).,,

SHRIMATI MARGARET ALVA: Sir, I
am also making the point that this is the first
Government since Independence which does
not have a woman of Cabinet rank in the Go-
vernment. This is the first Government since
1947 where you do not have a woman of
Cabinet rank in the Government. The last
Government had seven women—one of
Cabinet rank, one with independent charge
and five Ministers of State. What have you
brought it down to today? To one Minister of
State and one Deputy Minister—and the poor
Minister of State today, with her hands and
legs tied, has to sit and function. Is this the
way to encourage women to function in
decision-making positions? And then you talk
about enforcing women's rights there!

Sir, the Commission will be set up,
andl am not opposing the Commis
sion. I am just pointing out what is
going to be the ultimate impact.

Here I come to, the general clauses of the
Bill which have been gone into in detail,’ but I
do want to make one or two very important
observations on these. We have. moved some
amendments which, 1 hope, the honourable
Minister will give some thought to, because
there are important points which have been
brought up. This is clause 5:

. "The Central Government shall provide
the Commission with such officers and
employees as may be neeessary for the
efficient performance of the functions. . .."

The Central Government is going to decide
what is necessary for the Commission. Why
should the Commission not have the right to
decide what it



303 National Commission on [ RAJYA SABHA ]

rShrimati Margaret Alva)

needs for it to function effectively?
You have to go to a Joint Secretary
or to a Deputy Secretary. The file
moves. Then somebody asks. "Why?"
Then it goes to Finance. And some
body says, "No". [Even after the
Chairman has said something, some
Financial Advisor sitting somewhere
says:

They say, "you manage with one-and-a-half
people in this Department and another one in
that Department." I have seen it happen.
Therefore, I am saying that if you are talking of
an autonomous Commission, let it have . the
right to decide what staff it needs. If you do not
give it the right to decide what staff it needs,
how can that Commission function?

This is where would answer my hon.
friend, Maheshwariji because yesterday she
said that there has been no consultation in the
past and we are glad that there is so much
consultation now. I would like to say that the
Bill was introduced in the Lok Sabha with
such a hurry-
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I am just saying that in this case this Bill was
introduced on the 20th of May in the Lok Sabha,
and immediately there was such a row from
women's wings of many of the supporting parties
that the Government had to review the whole Bill
and call every Member for consultation. We were
also called. In fact, I had j raised this question i
this House as a special mention. Then th
Minis- |
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ter, Mr. Paswan at that time, called a meeting
of those involved. Even women MPs,
irrespective of political parties, had not been
called for consultations until I raised it in the
House and asked why we were left out.
Unfortunately, the notice was so short that I
was not in Delhi when the final consultation
took place. Evt 1 am glad that after that
consultation, a certain number of amendments
had to be introduced by the Government itself
in the lower House. But, Madam, in the name
of amendments, I have been studying the Bill
as introduced and as passed in the Lok Sabha,

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): I amnot
"Madam".

SHRIMATI MARGARET ALVA; I am
sorry, Sir. I was looking at the Minister.

I do not see very much of a change except
that which originally the Chairman could be
sacked with three months' notice like an
employee of the Government. Even that you
cannot do with the Government employees
these days. I am glad that it has gone because
I had also pointed out about this three months'
notica as if she is some kind of a Government
servant. This has been removed.

But, Sir, there is one more thing , that [ am
pointing out. Originally the funds for the
Commission were to come from the
Consolidated Fund of India. In the new,
amended draft that has gone, and the money is
to be provided as the Government thinks fit.
Sir, a point was raised yesterday. My colleague,
Mrs. Jayanthi Natara-jan, is not here. She
asked, "What can you do with Rs. 2 crores".
There was a reply, and I was quoted from the
Introduction to the Perspective Plan. We are not
asking for more money. I repeat that statement,
and I quote here for the first time what the
Prime Minister.. Mr. Vishwanath Pratap Singh,
said in the Lok Sabha.



305 National Commission on [ 22 AUG 1990 ]

I am quoting here what he himself said:

"Mere allocation of 'funds was not sufficient to
uplift the status of women. There should be a
powerful institutional framework to solve their
particular problems."

This is exactly what I had said in my
introduction. He probably also had a look at
the Plan where we said, "We do not ask only
for some money. We are asking that the due
share of budgets of every Ministry and every
Department should go to women". If you are
talking about sports, if you have an event for
women, do you say that the Government
should give me extra money for organising the
event of sports in the Ministry of Sports, 'for
women? If you are talking of education, do
you take any extra budget because women
have to be educated? We are simply saying
that every Ministry's allocations must be made
which will go into a common fund for
women's developmental work. We do not
want to be on charity or on special allotment.
We want that 50 per cent of the -budget, if
necessary, must be allocated by each Ministry
to see that women are brought into the main
stream of the developmental process. That was
the crux of the hational Plan. =~ But nothing
has succeeded.

We have admitted and this is the first
document from the Government which says
that over 40 years in spite of ail that we have
done, women
are still facing problems, .................. because
they are not being brought into the
mainstream of the developmental process. In
Tact, this is the only answer to solve the
problem. That is why 1 repeat that just giving
more money to the Commission by itself is
not going to guarantee rights for women What
is important is what are the powers and
functions you are giving to the Commission.

I am surprised to see one of the clauses. I
come here to Clause 9. It says:
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"The -Commission or a committee
thereof shall meet as and when necessary
and shall meet at such time and place as the
Chairperson may think fit".

That means if the Chairperson de-cides that
they won't meet for one year, the
Commission- -would not meet. We have
moved an amendment to that saying at least
once in six months the Commission should
meet and that it should not be left to the
Chairperson. Otherwise the Committee will
not function. Why when she thinks fit?

Again [ may submit in regard to reports to
Parliament, we have moved an amendment
also. In the amendment we have said reports
must come to Parliament within a time frame.
They cannot be at any time they wish. We
have moved an amendment that they must be
submitted within 90 days. [ think Mr.
Ahluwalia will move that amendment where
we have asked that there must be a time frame
for submission of reports to the Parliament.

There are just one or two more things which
I do want to mention. What is really needed if
the Commission is to be effective is to have
the powers to institute legal proceedings and
other actions to enforce the rights of women
and to secure appropriate relief from courts, if
necessary. It is only said in this that you will
recommend, you will report, you will monitor,
you will discuss, you will fund research. I
request you, you just look at the research
studies and reports which are available in each
Ministry. Any number of studies have  been
made.
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SHRIMATI MARGARET ALVA: Iwas
saying there are any number of research
studies available. There is hardly any need
to waste time, money and energy on this.
All of us can quote statistics. All ofus in
the country, including men, who want to close
their eyes, are aware of  the status of
women in the country. One of the
Commissions, Kaka Kalelkar Commission,
has classified women as the single largest
group of backward citizens in the country
which needs to be brought forward. What I
am saying is that recommendations  and
reports are submitted to Parliament. Let us all
with all honesty ask ourselves how many
reports which come to us as Members of
Parliament, we really read from its first page to
the last page and really try to study? I have
been here for the last 17 years and I know how
well we read these reports.  Yes, Action
Taken Reports must come. The State
Governments must do something. [ am
asking what happens if the State Govern-
ment does not follow up your recom-
mendations? Doyou have any powers?
Does the Commission have any powers to
ensure that it will be enforced It will be
another report laid on the Table and passed
on to each Member to take home and that
will be the end of it.

We had the Scheduled Castes and
Scheduled Tribes Commissioner. You have
converted it into a Commission on Scheduled
Castes and  Scheduled Tribes. The
announcement we had made was of having a
Commissioner for women's rights. It has
been con-
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verted into a commission. Why? When it
came to the Commissioner for Scheduled
Castes and Scheduled Tribes, which was
there all these years, you said it is not
effective. So, we want a Commission for
Scheduled Castes and Scheduled Tribes.
When it comes to women, we have an-
nounced a Commissioner for women rights.
You said "No, we wanted a Commission 'for
Women". Why?

THE VICE-CHAIRMAN (PROF.
CHANDESH P. THAKUR) Are you
suggesting both for women?

SHRIMATI MARGARET ALVA: No,
Sir. I am saying what is the criteria for
deciding because there was an announcement.
After a great deal of thought there was a
feeling that this was much better because it
would give much more legal teeth to the
Commissioner for women's rights but that has
been changed.

I am just saying that a lot has been done. I
have to say this even if I am going to be
interrupted because a number of speakers
said

Laws were introduced through the seventies
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by the Congress Govt, whether it was
amending the Dowry Prohibition Act, whether
it was the question of Equal Pay for Equal
Work, Maternity Benefits etc. We had what
was then known a® SITA. It was amended
and later converted into Immoral Traffic
Prevention Act. The loopholes that were there
in the laws were closed the Criminal
Procedure Code, the Criminal Law
(Amendment) Bill, family violence which was
totally behind colsed doors was brought under
the purview of the courts to protect women
who are tortured behind closed doors in the
name of protection within the 'family.
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In every field women were given an
opporunity to come and to participate. But I
would like to ask the hon. Members: who
defeated the Bill which gave 30 per cent
reservation of seats in local bodies in the last
session? We wanted women to come into the
grass-roots. We appealed to you to support us
but you defeated it and what would havE
been the starting point for women in the local
bodies was denied to them by the defeat of
the Bill on Panchayati raj and then you say
that we did nothing. Whenever we came to
you had something also in mind.

SHRI MOTURU HANUMANTHA RAO:
It was first introduced in Andhra Pradesh.

SHRIMATI MARGARET ALVA: We are
talking not of Andhra Pradesh. We are talking
of making it compulsory, in all the States
where it does not exist. Karnataka also has it.
That is not the answer. We wanted it to come
uniformily throughout the country but you
did not allow it to happen.

We have the Ordinance which was
converted into law for banning Sati. I would
like to ask the Government, will the
Commission for Women be able to ensure
that Sati prevention laws will be enforced in
Rajasthar, and all those who had publicly, in-
cluding Rajmata, supported and de-' onded
the practice of Sati as the right of any Hindu
women, will such people under that Act be
brought before the Commission on a
complaint and what will be your powers to
deal with such violation of laws protecting
womens' rights?

Will you then be able to presecute such
people? Once the Commission is set up and
we are happy to support the « Commission
with all its shortcomings, there are two cases,
I will take up before the Commission perhaps
myself concerning  discrimination and
political harassment against
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women. One is the case of the Chairman of
the Centra Social Welfare Board. Since the
Board was first set up we have kept the
Central Social Welfare Board Chairmanship
out of the purview of political interference. In
1977 the Chairman was nominated by the
Janata Government and when the new
Government came the Chair man was not
changed. She was allowed to complete her
term. She was an outstanding woman of this
country and nobody touched her. Then,
throughout we have never ever sacked the
Chairman of the Central Social Welfare Board
because of change of the Government because
we believed that it must be outside the
purview of poliical interference. The
Government has changed within months files
arc moved for legal opinion to sack the
Chairman of the Central Social Welfare Board
simply because she was nominated by the
previous Government.

The same thing has happened in Bal
Bhavan. Here I say a lady who was nominated
by the Janata Government in 1977 not by us—
we never tampered. She continued throughout
because she was the director and we did not
want any political interference in this
institution created by Pandit Jawaharlal
Nehru. What have they done the moment the
Government changed? She is sacked and a
male Joint Secretary (becomes the Chairman
of Bal Bhawan, which was never heard of
since that institution was created. Is this your
respect for women who are working in
different institutions? In these two cases, I
would be appearing before the National
Commission for women and demanding
justice for women in public life as well. What
crime have they committed except that they
did not belong to your political party? They
did not belong to us. Either way, if we in
Government treat women in this manner do
we except that others are going to treat them
better Anyway, it was we who got a Judge on
the Supreme Court for the first time, a
woman Judge in the
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Supreme Court. We  did everything *possible. It
was our announcement ; in this House that the
Planning Com-mission would have a woman;
that the UGC would have more women { and
it was made two out of eight; that ! the UPSC would
have more women, that women would come into
every | field of decision-making and that j
every recruitment board in this . country of
the public sector and the Government, would have a
woman on it to ensure that justice was done.
Husband and wife will be posted together in the
Government sector and in the public sector to
ensure that women did not have to give up their;'
job when they get married. These were
measures which were meant to bring women into
positions of decision making as we call them.
What is happening  today? Are you today
sitting back andtelling us that nothing was
done in the last forty years? I want to go on
record today. Sir that specially during the last five
years, never was more done than by the Rajiv
Gandhi Government for women in this country;
and I say, you may call it vote catching, you
may call it anything you want.  And [ want to
know if all the measures you are rushing through
are not a preparation for a mid-term poll because
you know, you have to go back to the people
very soon. You have set the J country burning
just in the name of catching votes for a mid-term
poll. You will pay the price for that. That is a
different question. But let us not bring women's
issues into such political differences. We are

glad that you are setting up the Commission.
But I tell you and I would like to tell the hon.
Minister for whom we have great affection and
Tespect that with all her good intentions and all
that may say and the Prime Minister may say, this.
Commission is ineffective. It i cannot deliver the
goods. It will be another paper document which
will . go on producing reports, which will tour
around the country, which will form sub-groups,
research groups and

bring out documents but which will not be able
to move anywhere as far as actual enforcement
of  women's rights and legislation affecting
women is concerned. By this Commission do
you expect that dowry deaths "will end,
that everything else will stop and that
women will come out asequal partners? I
hope at least there will be more women in the
Council of Ministers after that. [hope that
that will be the first step that the
Commission will recommend and that there will
be more women in positions of authority
within their own Government. With these
words, Sir, I support the Bill .but as I said
I hope and I pray that something concrete  will
emerge with experience, for the future of this
Commissionli that something more
concrete will emerge in the coming years
because this, as we all know, cannot be the
answer to the problems which we face
today. It has no teeth. It has no autonomy and
I can tell you very very honestly that it will
only be another paper tiger which will not
be able to deliver the goods. Thank you.

THE VICE-CHAIRMAN (PROF..
CHANDRESH P. THAKUR): I am sure ycu are
wishing her well with the State Governments.
You want her cooperation from the State Gov-",
ernments in this particularly _ apart -from her
own promotion.

SHRI PASUMPON THA. KIRUT-TIANAN
(Tamil Nadu): Mr. Vice- , Chairman while
Irise to support... (Interruptions)

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR) You know,
your party has 10 minutes. (Interruptions)

SHRI PASUMPON THA. KIRUT-TINAN:
Be benevolent, Sir. I am very happy that I
used to speak only.. (Interruptions)

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR); Comi on the
subject.
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SHRI PASUMPON THA. KIEUT-
TINAN: While I support this Bill to constitute
the National Commission for Women, I want
to quote a Tamil poem coined by the
revolutionary poet, Bharathidasan.

"PENNUKKU PECHURIMALI
ILLAI ENKINDREERO;

MANNUKKUM KEDAI MATHI-
THEERO PENNINATHALI

PENNADIMAI THEERUMATHUM
PESUM THIRUNATTU;

NANNADIMAI THEERUDHUUAR-
UTHAL MUYAR KOBHE

Though I cannot give the true trans
lation, I can translate it  shortly.
No country can enjoy freedom
. if the slavery of women is

eradicated.

SOME HON. MEMBERS; 'is not
eradicated'.

SHRI PASUMPON THA. KIRUT-
TINAN: No country can enjoy freedom if the
slavery of women is not eradicated.

THE VICE-CHAIRMAN (SHRI
CHANDRESH P. THAKUR); What is your
original position?

SHRI PASUMPON THA. KIRUT-TINAN:
...iIs mot' eradicated. It is correct. I am
thankful for the correction.

.This is the poem of our revolutionary poet
Bharathidasan who was an srdent follower of]
Thanthai Periyar and Arigiar Anna. Sir, the
inferior status of women is established right at
the birth. The birth of the girl child is unwelcome
as she is considered to be an economic burden.
Female infan. ticide was very common in our
country, most particularly in Rajasthan. Women
have, through the centuries, . remained
cloistered and confined within the four walls of]
the home. In the western countries, due to factors

like education, urban status and changing social
norms. women  are '

marginally (better off than their counterparts
in the wunder-developed and developing
countries like India. The famous dictum of
"Manu," the law giver, which equates drum-
rustics, shudras, animals and women, advoca-
tes occasional physical punishment. You can
see from the age of Vedas women have been
used, abused and exploded end the scenario
has not changed much as we move into the
21st Century. Since a woman's traditional role
is considered to be one of child-bearing and
child-rearing. educa_ tion is not considered
essential. Women thus fail to achieve
economic independence. If the nation is to
develop, it is essential that the basic standard
of living of people is elevated. This csnnot be
achieved unless women who constitute half of
the nation's population get elevated.

Sir, Raja Ramrnohan Roy, modern India's
first great social reformer, propagated the
abolition of 'sati' and advocated widow
marriage in the early 19th Century. In the"
early parts of this Century, Mahatma Gandhi,
the Father of the Nation, took a step on a
wider scale for ema'neipaiton of women. He
tried to bring them above the abyss m which
they were lying for centures. In Tamil Nadu,
Sir, our .greet leader, the mentor of our late
Anna, the revolutionary reformist Thanthai
Periyar, started the Self-Respect Movement
and propagated the upliftment of the
downtrodden and the women. He organised
the first conference of the Self-Respect
Movement in the year 1927 at Chengalpattu in
Tamil Nadu in which several measures were
taken for the welfare and upliftment of
women. Thereafter, a number of processions
and agitations were taken out to release the
women folk from the clutches of age-old
practices and from "Varaashram?." principles.

Sir no doubt, after attaining the freedom of
our country, the Constitution of India
provides equality and justice to women under
Articles 14, 15 and 16. But what is the
outcome in
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all these 43 years? It is an indisputa
ble fact that out 'of the more than
370 million women in the country,
almost 150 million are below the
poverty-line. Seventy-eight per cent of our
women stay in the villages where they are
denied the basic facilities of health and
education. Their life follows a vicious circle
of unwelcome birth, neglected childhood,
early marriage, frequent pregnancies and early
death. * (Interruption). (Interruption).

MISS SAROJ KHAPARDE; I am on a
point order.

MISS SAROJ KHAPARDE:*

SHRI T. A. MOHAMMED SAQHY
(Tamil Nadu):*

SHRI TINDIVANAM G. VENKAT-
RAMAN (Tamil Nadu):* (Interruptions) .. .

SHRI T.A. MOHAMMED SAQHY
(Interruptions).. .

THE VICE-CHAIRMAN (PROF. CH-
ANDRESH P. THAKUR); Please sit down.
All of you, please take your seats.

SHRI' S. S. AHLUWALIA : *
DR. RATNAKAR PANDEY: *

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR). No, these
things will not go on record.

SHRI V. GOPALSAMY (Tamil Nadu) *
MISS SAROJ KHAPARDE; *

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR); No, these
things will not go on record. She is not a
Member of this House. The matter is over.
Pleese continue, Mr. Kiruttinan. Let us forget
that We are discussing the National Com-
mission for Women Bill, 1990 and not any
political controversy.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): While

*Not recorded.
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we are discussing this Bill, let the House
recall that neither chirharan nor sati is legal.
It is an irrelevant discussion. Now, Mr.
Pasumpon, have you finished?

SHRI PASUMPON THA. KIRUTTINAN;
No, Sir. My time was taken away by them.

For all these 43 years the Congress Party
ruled this country for 40 years.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): That is your
last point.

SHRI PASUMPON THA. KIRUTTINAN:
No, Sir. My time was consumed by their
interruptions.

In all these 43 years in the field of
education the picture is Dbleak. Seven-
tyfive per cent of the women are
illiterate. Female literacy is 18% in
the rural areas and 47,8% in the urban
areas. The drop-out rate for girls is
estimated at 55.5% at the nursery
stage. Enrolment of girls in higher
education has been almost static for
the years 1975-85. The Committee on
the Status of Women in India (1971)
expressed its  concern  about  "the
absence of adequate enforcement me-
chan'sms that have made many of the
laws ineffective" as also the inadequate
efforts of Social organisations
to educate Women about
their legal rights. Today, more than 18 years
after the publication of this report, the
situation has not improved. Perhaps, it has
deteriorated further as evidenced by the
increasing incidence of sexual harassment of
women, bride burning, dowry deaths,
disparities in male-female wages and
remuneration, etc. The reality regarding the
enforcement of law relating to women in
India is very complex.

The National Committee for imple-
mentation of legal aid schemes recognised
women as "a class who have been subjected
to deprivation, brutality and extortion" and
initiated programmes for training women
social workers in the use of law in various
subjects.
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Enforcement of various enactments by the
Governmental agencies particularly in the
sphere of crime against women, has been
ineffective due to multifarious reasons; more
particularly, the failure of the police to attach
due importance to checking criminality
a,gamst women.

Crime against women can .broadly be
classified into three categories, namely:

(i) Sexual offences such as rape,
immoral trafficking, molestation, eve-
teasing and treating them as sexual objects;

(ii) Offences of gams,- and

(iii) Dowry cases and atrocities
perpetuated in the name of customs.

Statistics, whatever little are available,
indicate that the major offences against
women are molestation and immoral
trafficking. There seems to be an urban bias
with such instances being recorded more in
cities than in the rural areas. This could be
because the people in the cities are generally
more aware and they tend to report such
cases.

Awareness of rights, however, is not
always accompained by faith. Women do not
wish to approach the police for help for fear
of harassment. The social stigma that is
attached to rape compounds their problems.
Public trial where very intimate and personal
questions are asked deters women from
reporting the various offences.

THE VICE-CHAIRMAN (SHRI MATI
JAYANTHi NATARAIJAN) in
the Chair].

The enforcement of law depends on its lack
of complexity and smoothness of the legal
machinery. Whatever laws are fromed in
regard to dowry deaths, their enforcement
suffers from serious handicaps.
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The scene of crime is most important in the
investigation of an offence. Here it is entirely
in the hands of the accused and as the police
are called in at his will; witnesses are
generally related to the husband and do not
depose against him. The postmortem report is
never clear. They write that the cause of death
could be suicide; homicide just cannot be
clearly ascertained. The FIR is distorted or
the case is first not reported. It is also very
difficult to prove that the case pertains to
dowry unless incriminating papers and letters
can be produced.

As a welfare State it becomes imperative
for the Government to safeguard the
fundamental rights of its women and make
provisions in law for upgrading their status in
order to establish equality in all respects and
in the distribution of work and wages. Making
necessary changes means recognising women
not only as wives and motheres, but also as
vital and valuable members of society. It
means that women themselves must take
power in their own hands to shape the
direction of their life and for the development
of their community. It means a rethinking on
the development plans for them so that
women's abilities, rights and needs are taken
into account at every stage so that women's
status and security are derived from their
entire contribution to society rather than only
through child-bearing and child-rearing.
Unless we introduce certain measures to uplift
women socially, educationally and
economically, these Acts and Boards and
Commissions will do nothing for them. The
Government of India should send a team to
Tamil Nadu...

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN) Please conclude
now. (Interruptions).

SHRI PASUMPON THA. KIRUTTI-

NAN: . . .to see the drastic measures
taken by our Chief Minister, Dr. Ka-
laignar Karunanidhi. (Interrup.
tions)...
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THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Please conclude
now.

SHRI PASUMPON THA. KIRUTTI-
NAN I am concluding, Madam, with my iast
point. ... (Interruptions)...

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN); But there is not
time.

SHRI PASUMPON THA. KIRUTTL.
NAN: Madam, I am a male Member
advocating the cause of women.
(Interruptions)...

THE VICE-CHAIRMAN SHRIMATI
JAYANTHI NATARAJAN); Yes. But there
is no time now. Please conclude now.
Otherwise I will have to call the next speaker.
You have already exhausted your time.

SHRI PASUMPON THA. KIRUTTI-
NAN; I am concluding now, Madam.

The DMK Government is committed to the
uplift of the poor and the downtrodden and
also women. The Tamil Nedu Government has
drawn a scheme called the Muvalur
Ramamirtham-mayar Benefit Scheme for the
marri-.a,ge of poor women through which a
sum of five thousand rupees is igiven .to
women who have studied up to the eighth
standard.

SOME HON. MEMBERS: Free.

SHRI PASUMPON THA. KIRUTTI-
NAN: Yes, free.

Then there is the Dr. Muthulekshmi Reddy
Welfare Scheme under which every pregnant
woman is getting Rs, 200). .

Another welfare scheme is there called
the Dr. Dharmambal Memorial Assistance
Scheme for widow remarriage under which a
sum of five thousand rupees is given to such a
wedded couple. We have pre-education for all
Irl students up to the graduate level .and there
is a provision that only women teachers will
he appointed up to the third class we have
equal
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right for women in property. We have 30 per
cent reservation in jobs and we have 30 per
cent reservation for women in municipal and
panchayat bodies. These are all the measures
taken by the Tamil Nadu Government. Such
drastic measures should be taken by the other
State Governments also through which only
the status of women can be improved. Thank
you, Madam.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN); Now, Shri
Kulabidhu Singh.

SHRI W. KULABIDHU SINGH (Ma-
nipur): Madam, I take this opportunity of
wholeheartedly ~ supporting  this  very
important Bill which the Lok Sabha has
already passed last week. The enactment of
such a measure for women is long overdue.

Madam, if we have a glance at the status of
women in ancient India, since the days of the
epics of the Ramayana and the Mahabharata,
we would be delighted to find that women in
ancient India enjoyed a very high status in
society. We hear the names of outstanding
ladies like Gargi, Khona, etc., not to speak of
Sita or Draupati.

Madam, 1 should not be misunderstood
wben I say that during the medieval period,
what is commonly known as the Muslim
Period in the Indian history, a change was
effected in the status of women, a change not
for the better, but for the worse. The purdah
system crept in Central, North, East and South
India. After centu' aries of such indigenation
of women Nationalist leaders and social '
reformers like Raja Rammohan Roy and
others raised revolutionary slogans for
abolition of socially very evil customs like
'Sati' etc. Madam, may I mention here a
significant enactment of 1939 viz., The Hindu
Women's Right to Property Act, 1939? Prior
to this enactment Hindu Widows had only a
life interest in their husband's estates or
immovable  properties.  This  singular
enactment enlarged the rights
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of inheritence of Hindu widows to a great
extent, and along with it enlarged the rights'
of women in general. But the evils of the
dowry system, and attEocities. on women ¢
continue. m

Madam, with the enforcement of the
Constitution of India ' since 26.1.50, certain
safe' guards are provided for women under it,
*viz.

. Art. 14 speaks of Equality before the law
(men or Women).

Art. 15(1) speaks of no' discrimination
against any citizen (men or women).

Art. 15(3) sneaks of making special
provision for women and children.

Madam, may I refer to Art. 30(d) of the
Constitutfon? It provides for "equal pay for
equal work for both men and women". But
this provision is more breached than applied
practically. So the "Equal Remuneration Act'.'
76 had to be enacted. But the question is
whether these benign provisions of the law
are applied really, is a matter for strict
scrutiny by the National Commission For
Women.

Madam, for more than 4 deca'des we have-
been'talking for a uniform Civil Code for all
citizens, as also enjoined under Art. 44 of ,
our Constitution. More-or less the women of
the majority community are enjoying certain
rights arid freedom.' which the women folk of
msome * minority community are not
enjoying. A divorced; Muslim- women is
deprived of .her right of maintenance from
her husband .after 3 months of the divorce.
The Muslim Women's Protection oft Rights
on Divorce Act provides for payment of
maintenance to a divorced Muslim wife by
the State Wakf Board. But there are several
States where no State Wakf Boards are
constituted. It is for the National Commission
For Women to look into these contingencies.-

I do- hot cast any reaction on the Personal
Law-or religion of any'com-
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munity. But in advanced countries like
Turkey or Egypt Muslim Persona] law has
been modified and modernised. Monogamy
has,been adopted in those countries. The
Hindu Marriage Act, 1955 has also adopted
monogamy in thr Hindu Society also.
Madam, I would, therefore, like the National
Commission For Women to take up measures
to renounce practices derogatory to the
dignity of -women. Be it sati or dowry .
system or causing Eoetus-deaths. of would
,be female child by pre-birth sex
determination.

It may not be out Of place ' to mention here
that in my part of the country, viz. Manipur,
the women are free. They move freely free
even to choose their life's partner, and their
own avocations of life. Re-mafriage of
widows and divorced ladies * has been a long
standing and age-old custom. No syste
moi'purdah in 1 its orthodox sense is in vogue.
Women's market ('Etna keithel in the local
language') is a 'sine qua non' of every main
markets" in Manipur. "Mira-Paibi" and
'Nisha-Bandi' are women's organisations
doing-yeoman's work.

Similarly, in the North-East region of
Meghalaya the women folk enjoy fullest
freedom and liberty. So also in Mizoram.
Madam, the present enactment will go a Ion?
Way to achieve the-objective of equality
and'development, -to undertake promotional
and educational, research so as to suggest
wavs of ensuring due representation of
women in all spheres' of life. Thank

you.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): . Mrs. Satva
Bahin. You can speak for five mmutes and
then continue because the statement is
coming after that.'

sfraAT wea? ~fgw ;. EnTwRneEE
werenr, ¥ oo § owETo@

L

gTr  FEAT | T "

wEwnT, § oy goae 2N E
AT wra gy nedr afgs sarsr
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Y ifew wegare Y § 1 A€l
wraf AR A AL, FU sﬂ FY ¥
1 w=aAie Z4T g 5 wmrag gTw 9a1A
T® FIHATT BT |

wgEar, 4 At gAre Ad 9w *
sy ¥ gx A=t ¥ ATra 2g ogA
FATF Y T‘ifvm Fr & fr n'f#a'mr #
1T azr oxra fear A1 Ty g
wgrear, § aarar argdl g f5 a1
afgarat ¥ st 33 grfam Prar st
St B Frfaw FIA W7 RATA A FT
I3 g g g, Arfa gf, Saw
23 FAT AT F WA AL IAFT
svaifen Ffaat w1 & | wgrewT i)
¥ qr g g Az 7 fgmra &
QIR FY s AR F oawr &
gfgarst 1 AT § sfawic 39 3
fae Iegia w¥ g A agT AN
frar | AT HIBT T FHT AFHL
77 FFufrE A W T s
fwar =T Iww fmn gfsam ¥
AFeqr FY | ghETr S, ATH ST AT
et Y F Aragrf aEw 3T
M FO FTHICF) sA1=RIfon saafaar
)

agiwr, afgagi &1 Ao w@e
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FIT FAW M@ | TG F rErfvw
FEX IS(C M, IF 9T uwe Prgraar
g gmifs o w2 IBAT Ak ar,
s feafy, @ arfer ™ sm Tt
W& H ozAoara w1 QA g
afpr we Wt "G S
fewar #r § ? u=ElE st
IR & wrAw ¥ W F FX R
F g R gT Ty ", 7T s wel
# T AE H ogwAT 9w ogw §
afgamal 9T w@ERIT FE A,
wfgrsi w1 aqrents w77 A1 guTaA |
* 'gt"l fadmtr & % W F AT

T FF W g | wgw W A
qqr fatias Eﬁr‘iﬁ' arg frar  edr
g ¥ wiT ¥ arT¥ g ge A94q

e e i ——

FY A1q TE &, T &7 F wARTATT OF]
7 famer & f& 20 wR@ 1990 F
e FY qTHT F AT &) AT F
arfey faar qar @7 S9E 9100
90 ¥ AAMEAT T AT FT QA
AFAW TRT | TINERIT HIFIT FHT QT
qEom T@r | 4% frax wd & g
2, Pradt qur =Y arg @, fraat f‘=r==7
1 arg & 1 AEeT TaEr fager faeer

FT AT FEAT ¢ A7 faeEr F:Y mr
arfee wifs g4 weT F aqt fAdas
AT R AT AT |

:rirven TATATES F1 J1 TAAT A1Z
€ & f5 wa gv O 5w anfewr
W # 97 fF am 7z Pdaw a1 @
2, n‘fiﬁfmf 0T fiay FArAmT g
REATATT g 2, Ia¥ 9z Ty
|

ﬂ

{7t

ot ata 2 ¢ frgw o ey
qrger agh a7 Afear & searare
¥ AT ¥ OIIr Fommr om ¥ ey
a7 Izm &, fatnt om & S o9
Iz #, afed g & Fo o
FATAITY O AR Pr=Tm Ay femwr
Srar & | Faw T2 w7 feFGv Sar g
fr wat wat =f|m ¥ or wnmr
IZAT MT AFAIE TN T qfrenrgt
q7 F AT HARIT F TIART F
SAFIC FT g SAr & W7 e
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F1 grearfea fear strar a | g,
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77 ¥ IFMAT 9T, ..

THE VICE-CHAIRMAN (SHRIMAT1
JAYANTHI NATARAIJAN): Please
continue later. Now, let the statement be

* made.

sNaa) Aear afgs : goFr AT
¥ &3 a7 1 729727 9T )
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THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Yes, Mr.
Minister.

SHRI SUBRAMANIAN SWAMY: Is it in
response to my statement yesterday about the
petroleum stocks?

STATEMENT BY MINISTER

Restriction on use of Government
Vehicles ana Certain Other Measure

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): Madam. As the
Hon 'ble Members are aware, the situation in
the Middle East is likely to affect availability
of petroleum products. International prices are
also likely to be adversely affected. This will
put pressure on our Balance of Payments.
Fortunately, even before the Middle East
crisis, the Government had already initiated
action to reduce the rate of growth of oil
consumption and create awareness in the
country regarding the need to conserve petro-
leum. Thus, certain measures were announced
in the Budget, and also later by the Ministry
of Petroleum. After unbridled growth in oil
consumption and imports in the past 3/4
years, it was expected that actual success in
reducing the consumption would take some
time.

2 The situation in the Middle East,
however, makes it imperative that we now re-
inforce our determination to reduce
consumption of oil products, and do so
immediately.

3. We can cope with the present situation if
all of us together agree to make a small
sacrifice. As part of a programme for curbing
the demand for oil, it has been decided that
Central Government (staff Cars /vehicles will
not be used on Sundays. Public Sector units
will follow the same rule on
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Sundays. State Governments are also being
requester to adopt this rule. The quota of
petrol for cars of Ministers in the Central
Government is also being reduced by 20 per
cent.

4. Greater emphasis has to be given to the
development of the public transport as against
use of personal cars. 1 propose to increase the
excise duty on motor cars by 10 per cent ad
valorem (from the existing level of 40 per
cent to 50 per cent). Notification to give
effect to this proposal with effect from today
will be laid on the Table of the House in due
course. The rate of depreciation is also being
reduced from the present rate of 33.33 per
cent to 20 per cent in respect of motor cars,
purchased on or after 1-4-1990, other than
taxis.

5. At the same time, I would like to ask the
general public, business, industrial and all
other establishments to voluntarily give up the
use of their cars for one day of the week. They
can choose any fixed day of the week,
Government will urge families, schools,
colleges and communities to make a public
resolve that the country is willing to make his
small sacrifice. Public efforts in this direction
are much better than a directive from the top.
Our people have coped with several severe
droughts, such as, in 1965-66, 1979 and 1987.
We have also met wars and other challenges
voluntarily. We can manage the present
situation also and turn it around with small
effort by every one individually and
collectively.

SHRI JAGESH DESAI (Maharashtra) :
Madam, before you call upon hon. Members
to seek clarifications, 1 would like to point out
just one thing. We were informed at 2.30
p.m., that the Finance Minister was going to
make a statement We got the information at
2.30 p.m. I was the first person to give my
name. But I was surprised to find that some
names were already given at 1 pm itself when
we were informed only at 2.30 p.m. that the
Minister was going to make.



